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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD. ENCH: 

AT HYDERABAD. 

O.A.NO. 7-32/93 

BETWEEN: 

1 .V.A.Krishnarnurthy 

2.Y.V.Subba Rae 

3.K.Narasintham 

DATE OF JUDGMENT: - 3.5.1995 

o Applicants 

and 

1.Chairnian, Railway Board, New Delhi 

2.Generai Manager, SCR1y,Ra.il' Nilayam,Sec'bad 

3 .Divisionál Railway Manager, SCRly,Vija'awada 

4.Mrs Y.E.Satyavedam, Os Gr.II, 0/c SR DPO,Vijayawada 

5.P.Koteswara Rao,OS Gr• II 0/c Sr.DPO SCR1y,Vijayawada 

6.K.Kondaiah,O5 Gr.II,O/o,SrDPO,.SCR1y,Vijayawada 

7.IC.Nageswara RaOOS Gr.II, 0/c Sr.DPO,SCR1y,Vijayawada 

Respondents 

COUNSEL FOR THE APPLICANT: 	SHRI V. RAMA RAO 

COUNSEL FOR THE RESPQNEENTS: SHRI. V. BHIMA}INA 
Sr./AdCR1.CGSC 

CORAM; 

HON'BLE SHRI JUSTICE V.NEELAbRI RAO, VICE CHAIRMAN 

HCN'BLE SHRI R .RANGARAJAN, MEMEER (ADMN.) 



I 
C .A. No. 73 2/93 	 Dt.o 	der:O3.05.1995 

ORDER 

r Hon'ble Shri R 	 Member 

Heard .Sliri V.Rama Rao, counsel for the applicants and 

Shri V.Bhimanna Standing Counsel for the respondents. 

There are three applicants in this OA who are working 

as OfficeSuperindendent Gr.II under the control of R3. They all 

belong to OC comm anity and they pray for a declaration that. 

the promotions g4ren to SC/ST candidates over and above 22½% 

of posts at any gkven point of time in the category of Office 

Superintendent GrLI under 40 point roster system, are arbitrary, 

illegal, unjust and unconstitutional and violative of Art.14 

and 16 of the Contitution of India, after declaring the 

office order PG/14/1993 dated 29.3.1993 issued by the 3rd 

respondent as illegal and unconstitutional. 

An interiM 	order dated. 27.12.1993 has been issued 

in this CA, relevant portion of which reads as follows: 

"We accordingly diiect thatthe vacncies available from time 

to time in the office superintendent branch will be filled up 

in accordance with 40 point rbster system subject to the 

condition that the post held by the members of the scheduled 

caste and schedulEid tribe do not exceed 15% and 7½% respectively 

at any given point1  of time and if a person belonging to the 
scheduled caste xmik or scheduled tribe is promoted on his own 

merits and not in I 
a reserved vacancy, then for the purpose of 

this interim order1 such appointment will be excluded while 

computing the requihed percentage .................. 

I 	 . 	 4 



Cow to:- 
i. Chairman, Railway Board,New Delhi. 

Rail j.1.My'aeqnr. South Central Railways, 
3. Divisional Railway Manager, OUCL1 

RailwayS,VijayaWada. 
pNe&am, "QS. Srcfl.'Q,LOs-r .aPO, L± t'ayawada. 

-a€SW ca-Rae7  QS j$r-. N 0/a St.&O -So uth-C&flt' aS 

}ailwtysrtiiYcTh4-a. 
-K ,-Kosd a i-eh, OS . I L C/o$nW'&S otith eent r4 

V'4j ayaWãffa>- 
&eqw aça ao ,..s e-a-'°/"-S tPtY7& 0 

Rt1*ay' -r'j ayaw ada. 
One copy to Shri V.Rarna Rao,AdvOcate,CAT,Hyd. 

S One cbpy to Shri V.BhimannAdd1.CGSC.CAT.Hyd. 

S.one copy to Library,CAT,HYd. 

f-cOne spare copy. 

kku. 
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1±11 ErIe . 
- 	 - - 

- ..3... 

4. 	It was held by. the Apex Court in Sabharwal's case 

- - - - (1oocJ 	
--_-anursiSon1y 

i  

in the number of poets and not in vacancies and hence, 40 

point roster has to be fl1owed for' initial filling up of the 

posts of operated c3dre strength and subsequent vacancies have 

to be filled up by the category which is referrable to the 

category of the cand.dates in regard to whom the vacancies had 

arise. It is futther 
saxcijudgement in Sabbarwal case which was diposed of on 10.2.95 

is prospective so that the settled matters cannot be unsettled. 
-. 	

•' 	I 

Ks it is ob$erved  by the Apex Courts'that the Judgement 

in Sabharwal case which was pronounced on 10.2-. 1995 is prospective 

'l 

it follows that the romotions that were made till 10.2.1995 

on the basis of the Jinterim order cannot be held as illegal. 

Accordingly, the interim order has to be made as final order 

inthisCA. 	 H 

As such, the interim order dated 27.12.93) in the CA 

is treated as final ofrder in this CA in regard to promotions 

that were made upto and inclusive of 10.2.1995. promotions 

subsequent to 10.2.1995 shall be made in accordance with the 

principle enunciated in Sabarwal case. CA is ordered accordingly 

No costs./ 

(R. RANGARAJAN) 	• 	
- ;• --1;:.(V: NEELADRI RAO) 

}Member(Adtfln) 	
- Vice-Chairfllafl 

- 	 Dated:03rd May, 1995 	 - - 2 

Dictated in the open court 	
-: 

1! 	 II 

rnvl 	
II 
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THPFD BY 	 CT€CSD BY 

COMP?R BY: 	APOVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
H'IDERABAD BENCH AT HYDERABNJ. 

THE HON'BIE MR.JUSTICEV. 
VICE CHAIRMAN 

AND 

H 	 THE HON'BLE 	R.RAMNU4() 

DATED,__-'d_ 1995. 

—atznz17iiJ5i'E NT: 	- 

OA.NO.  

z.di4dtted and Interim directions 
is ed. 

Allo d. 

sposed of th- directions. 

D±.missed. 

- 	Dis\Ssed as withdrawn 

Disrrà\Sed for default 

- 	 Ordereeit* - 

- - 	-- 	 - o deras to costs. 

Mminhstc8tlYt Trbflt 

* 	
• DESPPTCH 

- 	
tCU- 




